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Gevermuent of India
Ministry of Fin
Departaent of Revehue

NEW BELHI, th \G’ Tune, 1987

- /’
NOTIFICA e~
“INCoRET 16

S,06 o e In exercise of tihe pewers cenferrad ay
clangs (IIF) eI THE DTaVise te sectisnm 193 of the Incemestax Act,
1961 (43 of 1561), the Centrsl Gevermment heresy smecifies #11%
IPBI Bends 20014 '(5311 geries)® issued by the Industrisl Dsvelepe
ment Bank of India, Beubay, Ter ths purpesps of the said clause:

Previded that the bems fit under the #23id previse shall be
aimissible in the ocase ef trangfer of such|bends by endersement
or delivery, if the transferee inferws the|industrial Bevelepment
Bank of Indla #y registered pest vithin a jeried ef sixty days of
suck transfer, ' ' : ' _
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Te .  GOVERWMENT OF INBIA
The Manager, - |
Gevermment of Indig Press,
Mayapuri, NEW BELHL,
Rooynnnn.clFelon2i5/22f8723100)] o
' Tt e NEW DELHI, the June, 1987
Copy ferwarded te:s S :
1.  The Exeeutive Directer, Industrial Dev

lepment Bank of India,
‘Nariaan Poi.nt‘

S~ Nidtwen Bnawan, 227, Yinay K. Shah Mar
Bembzy-i0@ 923, wilh reference te his
dated btk March, 1987,
2e The Banking Divislen, IF<I Sectien, Baplartment ef Ecsnemic
Affairs, with reference teo their F,Ne.6f{18)/89+IF,1 dated
%‘;13@-1956 addregsed te the Secretary & fFinancial Centreller,
dustrizl Bevelepment Bank of India, Bmmbayl
2A, Ministry ef baw {Legislative Btgartnn » New Dalhi, with
* reference te their U,0.1802/87+51 datell 56,1987 -
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